
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7773/2020
in

D-1, Triplicane P.S. Crime No.563/2020

Kanchana .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police (L&O),
D-1, Triplicane Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.  T.V.Somasundaram, U.Yuvaraj  and A.Vinothkumar,  Counsel  for  the  petitioner and the 
CPP, this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 14.6.2020 for the offences punishable under 

Section 188, 269 IPC, 4(1)(a) r/w. 4(1-A) of TNP Act & Sec. 3 of Epidemic Diseases Act  

1897 in Crime No.563/2020 on the file of the respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner is innocent. She has 

been in custody since 14.6.2020 and prays for granting bail.

4.   On  the  other  hand,  the  learned  CPP submits  that  the  petitioner  was  found  in 

possession of 105 bottles of brandy without any valid licence.  She further submits that the 

petitioner is having three previous cases.

5.  The petitioner is in custody for more than two weeks. Considering the nature of case  

and duration of custody, this court is inclined to grant bail to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on her executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 

concerned prison, in which the petitioner has been confined, on her release



(a) the  petitioner  shall  execute  two  sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison (Women), Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7774/2020
in

D-3, Ice House P.S. Crime No.1044/2020

Sujith .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
D-3, Ice House Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Divan Mydeen and S.Madhusudanan, Counsel for the petitioner and the CPP, this Court 
delivered the following :

ORDER

1. The petitioner, who was arrested on 03.6.2020 for the offences punishable under 

Section 341, 294(b), 323, 397 and 506(ii) of IPC in Crime No.1044/2020 on the file of the 

respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner is innocent. He has 

been in custody since 3.6.2020 and prays for granting bail.

4.  On the other hand, the learned CPP submits that the petitioner robbed Rs.2,000/- 

from the defacto complainant at knife point.  She further submits that the petitioner is having 

three previous cases.

5.  It is a case of 397 IPC.  The petitioner is in custody for about a month.  Considering 

the nature of case and duration of custody, this court is inclined to grant bail to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 

concerned prison, in which the petitioner has been confined, on his release



(a) the  petitioner  shall  execute  two  sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7775/2020
in

K-9, Thiru.Vi.Ka Nagar P.S. Crime No.559/2020

Saravanan .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
K-9, Thiru.Vi.Ka Nagar Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.N.Arunkumar, R.Nesarajan and R.Vigneswaran, Counsel for the petitioner and the CPP, 
this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 28.6.2020 for the offences punishable under 

Section  341,  294(b),  397  and  506(ii)  of  IPC  in  Crime  No.559/2020  on  the  file  of  the 

respondent police, seeks bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner is innocent. He has 

been in custody since 28.6.2020 and prays for granting bail.

4.  On the other hand, the learned CPP strongly opposed the petition stating that the 

petitioner was arrested only on 28.6.2020.

5.  It is a case of 397 IPC.  The petitioner was arrested only on 28.6.2020.  Considering 

the nature of case and short duration of custody, this court is not inclined to grant bail.

6.  Petition is dismissed.

Delivered by me today

    Sd/-R.SELVAKUMAR
ss                                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7776/2020
in

D-5, Marina P.S. Crime No.165/2020

Prakash @ Gnanaprakash @ Bra, S/o.Ravi. .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
D-5, Marina Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. D.Jai Shankar and D.Manoj Kumar, Counsel for the petitioner and the CPP, this Court  
delivered the following :

ORDER

1. The petitioner, who was arrested on 16.6.2020 for the offences punishable under 

Section 147, 148, 341, 294(b), 307  and 506(ii) altered to 341, 294(b), 307 and 506(ii) of IPC 

in Crime No.165/2020 on the file of the respondent police, seeks bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner is innocent. He has 

been in custody since 16.6.2020 and prays for granting bail.

4.   On the other hand,  the learned CPP submits  that  the petitioner  along with other  

accused assaulted the defacto complainant with knife.  However, she submits that the injured 

has been discharged from the hospital on the same day and co-accused has been granted bail by 

this court in Crl.M.P.No.7767/2020 on 30.6.2020.

5.  The petitioner is in custody for the past 16 days.  Injured has been discharged from 

the  hospital.   Co-accused  has  been  granted  bail  by  this  court.   Considering  all  those 

circumstances, this court is inclined to grant bail to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- each (Rupees ten thousand only) before the Superintendent of 



the concerned prison, in which the petitioner has been confined, on his release

(a) the  petitioner  shall  execute  two  sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only), before the concerned Trial Court within one week of regular functioning of 

the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Ponneri.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7777/2020
in

H-6, R.K. Nagar P.S. Crime No.1384/2020

C.Babu .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
H-6, R.K. Nagar Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.  K.Purushothaman  and  K.Kokila,  Counsel  for  the  petitioner  and  the  CPP,  this  Court 
delivered the following :

ORDER

1. The petitioner, who was arrested on 17.6.2020 for the offences punishable under 

Section  147,  148,  341,  294(b),  363,  324,  307,  506(ii)  and  120(B)  of  IPC  in  Crime 

No.1384/2020 on the file of the respondent police, seeks bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.   According to the petitioner's  counsel,  the petitioner is  innocent and he has been 

falsely implicated in this case.  The injured has been discharged from the hospital on the same 

day.  The petitioner has no previous case. He is in custody from 17.6.2020 and prays for bail. 

4.  On the other hand, the learned CPP objects granting bail stating that the petitioner 

and others kidnapped the defacto complainant and demanded money.   On his  refusal,  they 

assaulted him with knife.  The defacto complainant sustained injuries on his ear, neck and left  

palm.  He was admitted in the hospital for two days as inpatient.

5.  The injured has been discharged from the hospital.  The petitioner is in custody for 

about 15 days.  Considering the nature of case and duration of custody, this court is inclined to 

grant bail to the petitioner.



6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 

concerned prison, in which the petitioner has been confined, on his release

(a) the  petitioner  shall  execute  two  sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only), before the concerned Trial Court within one week of regular functioning of 

the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Thiruttani.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7778/2020
in

K-2, Ayanavaram P.S. Crime No.556/2020

Thomas .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
K-2, Ayanavaram Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. P.S.Muralidhara Rao and A.Santhosh Kumar, Counsel for the petitioner and the CPP, this 
Court delivered the following :

ORDER

1. The petitioner, who was arrested on 13.6.2020 for the offences punishable under 

Section   294(b),  323,  397  and  506(ii)  of  IPC  in  Crime  No.556/2020  on  the  file  of  the 

respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner is innocent. He has 

been in custody since 13.6.2020.  He has no previous case and prays for granting bail.

4.   The  learned  CPP submits  that  the  petitioner  robbed cellphone  from the  defacto 

complainant.  She further submits that the petitioner has no previous case.

5.  It is a case of 397 IPC.  The petitioner has been in custody for 18 days.  He has no 

previous case.  Considering the nature of case and duration of custody, this court is inclined to 

grant bail to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 

concerned prison, in which the petitioner has been confined, on his release

(a) the  petitioner  shall  execute  two  sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 



thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Saidapet, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7779/2020
in

R-2, Kodambakkam P.S. Crime No.247/2020

Nanda @ Nandakumar .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
R-2, Kodambakkam  Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. U.Kathiravan, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 26.5.2020 for the offences punishable under 

Section   294(b),  307,  336  and  506(ii)  of  IPC  in  Crime  No.247/2020  on  the  file  of  the 

respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.   According to the petitioner’s  counsel,  the petitioner is  innocent and he has been 

falsely implicated in this case.  Co-accused was already granted bail. Petitioner is in custody 

from 26.5.2020 and prays for bail.

4.  According to learned CPP, this petitioner attacked the defacto complainant with knife. 

However, she submits that injured has been treated as out-patient. 

5.  The petitioner has been in custody for more than a month.  Co-accused has been 

released on bail by this court. Considering the duration of custody and the fact that the injured 

has been treated as out-patient, this court is inclined to grant bail.

6.  Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 

concerned prison, in which the petitioner has been confined, on his release



(a) the  petitioner  shall  execute  two  sureties  for  a  sum  of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(e) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7780/2020
in

K-9, Thiru.Vi.Ka Nagar P.S. Crime No.559/2020

Vijay .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
K-9, Thiru.Vi.Ka Nagar Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. B.M.Santharam, G.Sivakumar, C.Vimal Kumar and N.Padmaboopathi,  Counsel for the 
petitioner and the CPP, this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 28.6.2020 for the offences punishable under 

Section  341,  294(b),  397  and  506(ii)  of  IPC  in  Crime  No.559/2020  on  the  file  of  the 

respondent police, seeks bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner is innocent. He has 

been in custody since 28.6.2020 and prays for granting bail.

4.  On the other hand, the learned CPP strongly opposed the petition stating that the 

petitioner was arrested only on 28.6.2020.

5.  It is a case of 397 IPC.  The petitioner was arrested only on 28.6.2020.  Considering 

the nature of case and short duration of custody, this court is not inclined to grant bail.

6.  Petition is dismissed.

Delivered by me today

    Sd/-R.SELVAKUMAR
ss                                               Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7781/2020
in

P-1, Pulianthope P.S. Crime No.708/2020

Mari @ Lodangumari .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police (L&O),
P-1, Pulianthope Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Muralidaran, U.Yuvaraj, M.Elayakumar and R.Jayaprathap, Counsel for the petitioner 
and the CPP, this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 06.6.2020 for the offences punishable under 

Section 294(b), 307 and 506(ii) of IPC in Crime No.708/2020 on the file of the respondent 

police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.   According to the petitioner’s  counsel,  the petitioner is  innocent and he has been 

falsely  implicated in  this  case.   There  was  only  a  family  dispute.   He is  in  custody from 

6.6.2020 and prays for bail.

4.  According to learned CPP, this petitioner along with three other accused assaulted the 

defacto complainant with knife.  The victim sustained injuries on his head, eyebrow and back. 

He was admitted in the hospital on 5.6.2020 and discharged on 16.6.2020.  She also stated that 

the the petitioner is having two previous cases.

5.  The injured has been discharged from the hospital.  The petitioner is in custody for 25 

days.  Considering the duration of custody, this court is inclined to grant bail to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 



concerned prison, in which the petitioner has been confined, on his release

(a) the  petitioner  shall  execute  two  sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7782/2020
in

H-3, Tondiarpet P.S. Crime No.888/2020

Aravi @ Aravind .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
H-3, Tondiarpet Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.  P.Bharathi  and  K.Sarath  Kumar,  Counsel  for  the  petitioner  and  the  CPP,  this  Court 
delivered the following :

ORDER

1. The petitioner, who was arrested on 25.5.2020 for the offences punishable under 

Section 341, 294(b), 336, 427, 392, 397and 506(ii) of IPC in Crime No.888/2020 on the file 

of the respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner is innocent. He has 

been in custody since 25.5.2020 and prays for granting bail.

4.  On the other hand, the learned CPP submits that apart from this case, the petitioner is 

involved in two other cases, in which, 3 ½ sovereigns of gold was recovered.  The petitioner is 

in custody in the previous cases.  Further, according to CPP, he is having 10 previous cases. 

Considering the duration of custody and bad antecedents, this court is not inclined to grant bail.

5.  Petition is dismissed.

Delivered by me today

    Sd/-R.SELVAKUMAR
ss                                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7783/2020
in

K-6, T.P.Chathiram P.S. Crime No.341/2020

1. Suprith @ Night
2. Ashok @ Udhayakumar
3. Kumaran
4. Veera .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
K-6, T.P.Chathiram Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Muthukumar,  R.Lingakumar  and  S.Manikandan,  Counsel  for  the  petitioners  and  the 
CPP, this Court delivered the following :

ORDER

1.  The  1st and 2nd petitioners,  who were  arrested  on  11.6.2020 and the  3rd and 4th 

petitioners who were arrested on 10.6.2020 for the offences punishable under Section 294(b), 

307 and 506(ii) of IPC in Crime No.341/2020 on the file of the respondent police, seek bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioners, as per the F.I.R. two accused name 

has been mentioned.  However, the police arrested four persons.  The petitioners are innocent 

and they have been in custody since 10.6.2020 and 11.6.2020.  Hence, prays for granting bail.

4.  On the other hand, the learned CPP submits that the petitioners and others assaulted 

the  defacto  complainant  with  knife.   He  sustained injuries  on  his  left  jaw and face.   The 

petitioners are having five previous cases.  However, she submits that the injured has been 

discharged from the hospital.

5.  The injured has been discharged from the hospital.  The petitioners are in custody for 

about 20 days.  Considering the duration of custody, this court is inclined to grant bail to the 



petitioners.

6. Accordingly, the petitioners are ordered to be released on bail on their executing a 

own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) before the Superintendent 

of the concerned prison, in which the petitioners have been confined, on their release

(a) the  petitioners  shall  execute  two sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioners shall not tamper with evidence or witness either during investigation 

or trial.

(c) the petitioners shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioners in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioners  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Saidapet, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7784/2020
in

J-3, Guindy P.S. Crime No.490/2020

1. Ajith @ Ajithkumar, S/o.Yamaraj.
2. Suriya @ Suriyanand, S/o.Kannan. .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
J-3, Guindy Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. R.Parthiban and R.Rajadurai, Counsel for the petitioners and the CPP, this Court delivered 
the following :

ORDER

1. The petitioners, who were arrested on 29.05.2020 for the offences punishable under 

Section 143, 148, 294(b), 397, 506(ii) and 270  of IPC in Crime No.490/2020 on the file of 

the respondent police, seek bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioners, the petitioners are innocent. They 

have been in custody since 29.5.2020 and prays for granting bail.

4.  On the other hand, the learned CPP objects granting bail stating that the petitioners 

have continuously committed three offences. As far as this case is concerned, they have robbed 

Rs.5,000/- from the defacto complainant.  She also stated that the petitioners are having two 

previous cases.

5.  It is a case of 397 IPC.  The petitioners have been in custody for more than a month. 

Considering the nature of case and duration of custody, this court is inclined to grant bail to the 

petitioners.

6. Accordingly, the petitioners are ordered to be released on bail on their executing a 



own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) before the Superintendent 

of the concerned prison, in which the petitioners have been confined, on their release

(a) the  petitioners  shall  execute  two sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioners shall not tamper with evidence or witness either during investigation 

or trial.

(c) the petitioners shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioners in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioners  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Chengalpettu.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7786/2020
in

D-2, Annasalai P.S. Crime No.715/2020

1. Nagarajan, S/o.Selvam.
2. Kamaraj, S/o.Thangavel. .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
D-2, Annasalai Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.T.V.Somasundram, U.Yuvaraj  and V.Dinesh Kumar, Counsel for the petitioners and the 
CPP, this Court delivered the following :

ORDER

1. The 1st petitioner, who was arrested on 15.6.2020 and the 2nd petitioner who was 

arrested on 17.6.2020 for the offences punishable under Section 341, 294(b), 323, 307 and 

506(ii) of IPC in Crime No.715/2020 on the file of the respondent police, seek bail.

2.  The petitioners' counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioners, the petitioners are innocent. They 

have been in custody since 15.6.2020 and 17.6.2020.  Co-accused has been granted bail by this 

court in Crl.M.P.No.7770/2020, dated 30.6.2020 and prays for granting bail.

4.  On the other hand, the learned CPP submits that the petitioner assaulted the defacto 

complainant with broken bottle.  However, she submits that the injured has been discharged 

from the hospital.

5.  The injured has been discharged from the hospital.  The petitioners are in custody for 

16 days.  Co-accused has been granted bail by this court.  Considering all those circumstances, 

this court is inclined to grant bail to the petitioners.



6. Accordingly, the petitioners are ordered to be released on bail on their executing a 

own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) before the Superintendent 

of the concerned prison, in which the petitioners have been confined, on their release

(a) the  petitioners  shall  execute  two sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioners shall not tamper with evidence or witness either during investigation 

or trial.

(c) the petitioners shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioners in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioners  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioners thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Ponneri.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7787/2020
in

J-4, Kotturpuram P.S. Crime No.687/2020

Nagaraj .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
J-4, Kotturpuram Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. R.Girija, Counsel for the petitioner and the CPP, this Court delivered the following :

ORDER

1. The petitioner, who was arrested on 15.6.2020 for the offences punishable under 

Section  147,  148,  294(b),  341,  427,  336,  392 of  IPC r/w 397,  506(ii)  of  IPC in  Crime 

No.687/2020 on the file of the respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioner is innocent. He has 

been  in  custody  since  15.6.2020.   Co-accused  has  been  granted  bail  by  this  court  in 

Crl.M.P.No.7740/2020 dated 26.6.2020 and prays for granting bail.

4.  On the other hand, the learned CPP submits that the petitioner and others robbed 

Rs.640/- from the defacto complainant at knife point.  She further submits that the petitioner is 

having four previous cases.

5.  It is a case of 397 IPC.  The petitioner is in custody for 15 days.  Co-accused have 

been granted bail by this court.  Considering all those circumstances, this court is inclined to 

grant bail to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 



concerned prison, in which the petitioner has been confined, on his release

(a) the  petitioner  shall  execute  two  sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Saidapet, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7788/2020
in

H-5, New Washermenpet P.S. Crime No.2818/2020
Subramani .. Petitioner/Accused.

     Vs.
State Rep. by
The Inspector of Police,
H-5, New Washermenpet Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Illiyas and A.Venkateshwara Babu, Counsel for the petitioner and the CPP, this Court 
delivered the following :

ORDER
1. The petitioner, who was arrested on 29.6.2020 for the offences punishable under 

Section 4(1)(A) of TNP Act in Crime No.2818/2020 on the file of the respondent police, 

seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.   According  to  learned  counsel  for  the  petitioner,  the  petitioner  has  been  falsely 

implicated in this case.  He happens to be the owner of the Mini Van.  He went to Karnataka to 

pick up some passengers.  Without his knowledge, some of the passengers brought liquors.  He 

is in custody from 29.6.2020 and prays for bail.

4.  On the other hand, the learned CPP opposed the petitioner stating that there is no 

possibility of lack of knowledge.  While travelling from Bangalore to Chennai, the petitioner 

and others transported huge quantity of liquor and seriously objects granting bail.

5.  On perusal of the records, it is seen that bulk quantity of liquor in bottles and pouches 

were  transported  by  the  petitioner  in  the  Mini  Van.   Considering  the  quantity  of  liquor 

transported, that too, during the lock down period and also considering the duration of custody, 

this court is not inclined to grant bail at present.

6.  Petition is dismissed.

Delivered by me today

    Sd/-R.SELVAKUMAR
ss                                           Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7789/2020
in

R-1, Mambalam P.S. Crime No.287/2020

Arun @ Pullimottai Arun .. Petitioner/Accused.

     Vs.

State Rep. by
The Inspector of Police,
R-1, Mambalam Police Station,
Chennai.                      ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.  U.Yuvaraj  and  D.Gopi  Krishnan,  Counsel  for  the  petitioner  and  the  CPP,  this  Court 
delivered the following :

ORDER

1. The petitioner, who was arrested on 03.6.2020 for the offences punishable under 

Section 147, 148, 341, 294(b), 323, 427, 392 r/w.397, 336, 506(ii) of IPC r/w 149 IPC in 

Crime No.287/2020 on the file of the respondent police, seeks bail.

2.  The petitioner's counsel and CPP were heard through Video Conference.

3.  According to learned counsel for the petitioner, the petitioners is innocent. He has 

been in custody since 3.6.2020 and prays for granting bail.

4.  On the other hand, the learned CPP submits that the petitioner robbed Rs.1,000/- 

from  the  defacto  complainant  and  also  assaulted  him  with  wooden  log.   The  defacto 

complainant sustained injuries on his head and face.  However, she submits that the injured has 

been treated as outpatient.  She also submits that the petitioner is having one previous case.

5.  It is a case of 397.  The petitioner is in custody for about a month.  Considering 

nature of case and duration of custody, this court is inclined to grant bail to the petitioner.

6. Accordingly, the petitioner is ordered to be released on bail on his executing a own 

bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of the 



concerned prison, in which the petitioner has been confined, on his release

(a) the  petitioner  shall  execute  two  sureties  for  a  sum of  Rs.10,000/  (Rupees  Ten 

thousand only) each, before the concerned Trial Court within one week of regular functioning 

of the Courts.

(b) the petitioner shall not tamper with evidence or witness either during investigation or 

trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 
entitled to take appropriate action against the petitioner in accordance  with law as if the 
conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 
Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji Vs. 
State of Kerala [(2005) AIR SCW 5560]. 

(d) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 229-

A IPC.

Delivered by me today

    Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7790/2020
in

P-6, Kodungaiyur P.S. Cr.No.896/2020

K.Manikandan .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
P-6, Kondungaiyur Police Station,
Chennai.

                                ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s. C.Raja, D.Kannan and S.Vijayakumar, Counsel for the petitioner and the CPP, this Court 
delivered the following :

ORDER
1. The petitioner, who apprehends arrest by the Respondent Police for the offences 

punishable under Section 341, 294(b), 324 and 506(ii) of IPC in Crime No.896/2020 on the 

file of the respondent police, seeks Anticipatory bail.

2.   Learned  counsel  for  the  petitioner  and  the  CPP  were  heard  through  Video 

Conference.  

3.  Learned counsel for the petitioner submits that the petitioner is an innocent.  His 

name does not find place in the F.I.R. The petitioner apprehends arrest at the hands of the 

respondent police and prays for granting anticipatory bail.

4.  On the other hand, the learned CPP submits that the petitioner along with others 

assaulted the defacto complainant.  However, she submits that the petitioner has no previous 

case.

5.   Except  506(ii)  IPC  other  offences  are  bailable.   No  previous  case  reported. 

Considering the same, this court is inclined to grant anticipatory bail to the petitioner.

6.   Accordingly, the petitioner is ordered to be released on bail in the event of arrest or 

on his appearance, within one week of regular functioning of Courts, before the X Metropolitan 



Magistrate,  Chennai  on  condition  that  the  petitioner  shall  execute  a  bond  for  a  sum  of 

Rs.10,000/-  (Rupees  Ten  Thousand  only)  with  two  sureties  each  for  a  like  sum  to  the 

satisfaction  of  the  respondent  police  or  the  police  officer  who  intends  to  arrest  or  to  the 

satisfaction of the learned Magistrate concerned and on further condition that

[a] the  petitioner  and  the  sureties  shall  affix  their  photographs  and  Left  Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or 

Bank Pass book to ensure their identity.

[b] the petitioner shall not tamper with evidence or witness either during investigation 

or trial.

[c] the petitioner shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial Court is 

entitled to take appropriate action against the petitioner in accordance with law as if the 

conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e]If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

Delivered by me today
 Sd/-SELVAKUMAR
Principal Sessions Judge

Copies to

1.The X Metropolitan Magistrate, Chennai.
2. CPP, Chennai.

3. The Inspector of Police, P-6, Kodungaiyur Police Station, Chennai.

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7791/2020
in

D-3, Ice House P.S. Cr.No.1057/2020
Menaga .. Petitioner/Accused.

     Vs.
State Rep. by
The Inspector of Police,
D-3, Ice House Police Station,
Chennai.                                 ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.G.Mohanakrishnan and E.Soundarrajan, Counsel for the petitioner and the CPP, this Court 
delivered the following :

ORDER
1. The petitioner, who apprehends arrest by the Respondent Police for the offences 

punishable under Section 188 and 269 of IPC and section 4(1-A) of TN Prohibition Act, in 

Crime No.1057/2020 on the file of the respondent police, seeks Anticipatory bail.

2.   Learned  counsel  for  the  petitioner  and  the  CPP  were  heard  through  Video 

Conference.  

3.   Learned  counsel  for  the  petitioner  submits  that  the  petitioner  is  an  innocent. 

Co-accused were arrested and released on bail.  The petitioner apprehending arrest at the hands 

of the respondent police and prays for granting anticipatory bail.

4.  On the other hand, learned CPP submits that the petitioner along with other accused 

were  found  in  possession  of  175  bottles  of  brandy  during  lock  down  period  and  objects 

granting anticipatory bail.

5.  It is alleged that the petitioner and others were found in possession of 175 bottles of 

liquor during lock down period.  Granting anticipatory bail in these type of cases will send a  

wrong signal to the society at large and encourage them in doing the same offence in future. 

Considering the same, this court is not inclined to grant anticipatory bail.

6.  Petition is dismissed.

Delivered by me today
 Sd/-SELVAKUMAR

ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI
Present: Thiru R. Selvakumar, B.A., M.L.,  

 Principal Sessions Judge 
Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7792/2020
in

EOW, HQRS P.S. Cr.No.01/2020

K.Baskar .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
EOW, HQRS  Police Station,
Chennai.

                                ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.L.Ramesh  and  N.Kalaiselvan,  Counsel  for  the  petitioner  and  the  CPP,  this  Court 
delivered the following :

ORDER
1. The petitioner, who apprehends arrest by the Respondent Police for the offences 

punishable under Section 406, 420 and 120(B) of IPC r/w. section 5 of Tamil Nadu Protection 

of Interest of Depositors (in Financial Establishments) Act, 1997 in Crime No.01/2020 on the 

file of the respondent police, seeks Anticipatory bail.

2.   Learned  counsel  for  the  petitioner  and  the  CPP  were  heard  through  Video 

Conference.  

3.  Learned CPP submits that the case was registered u/s 5 of Tamil Nadu Protection of 

Interest of Depositors (In Financial Establishments) Act, 1997 and hence, the petition is not 

maintainable before this court since there is Special Court constituted for the same.

4.   Considering  the  submission  of  the  CPP,  this  petition  is  dismissed  for  want  of 

jurisdiction.

Delivered by me today
 Sd/-SELVAKUMAR

ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 1st day of  July, 2020  

Crl.M.P.No.7793/2020
in

W1 – All Women P.S. Cr.No.Not known/2020

D.Wilson .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
W1-All Women Police Station,
Thousand Lights,
Chennai.

                                ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.Majestic  Law Firm, R.Varalakshmi,  Counsel for the petitioner and the CPP, this Court 
delivered the following :

ORDER
1. The petitioner, who apprehends arrest by the Respondent Police for the offences 

punishable under Section 494 and 498(A) of IPC in Crime No.Not known/2020 on the file of 

the respondent police, seeks Anticipatory bail.

2.   Learned  counsel  for  the  petitioner  and  the  CPP  were  heard  through  Video 

Conference.  

3.  Learned counsel for the petitioner submits that the petitioner married the defacto 

complainant  and they  have  a  female  child.   She  had illicit  relationship,  which  resulted  in 

separation in the year 2017.  After four years of separation, at the influence of her parents, she  

gave the false complaint.  The petitioner apprehending arrest at the hands of the respondent 

police and prays for granting anticipatory bail.

4.  Learned CPP submits that the case has been registered in Cr.No.4/2020 u/s 494 and 

498(A) of IPC and objects granting anticipatory bail stating that the petitioner deserting the 

defacto complainant, entered into a second marriage and ill-treated and threatened the defacto 

complainant and objects granting anticipatory bail.



5.  On perusal of the copy of the F.I.R. and the submission of the petitioner, it appears 

that taking advantage of their religion, the petitioner took the stand that the marriage itself is  

not valid and chosen to marry another woman.  In fact, the petitioner is having four year old 

female child born out of the wedlock with the defacto complainant.   Such kind of practice 

cannot be encouraged by granting anticipatory bail.   The woman, having child through the 

wedlock, has been deserted taking advantage of the legal lacuna.  Considering such  conduct of 

the  petitioner.  this  court  is  not  inclined  to  grant  anticipatory  bail.   Hence,  the  petition  is 

dismissed.

Delivered by me today
 Sd/-SELVAKUMAR

ss Principal Sessions Judge


